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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA, _RENCH

~ Date of Order [oO ;Z*?V?

RA No. 41/96 in
OA 305/96.°

Arvind Kumar : oo
...Applicant.

Vs.
Union of India & others.

.. .Respondents.

ORDER | |
(Hon'ble Mr. N.K. Verma, Member (A)

s

_‘Thevappliqanflhas filed this RA in regard to OA
No. 305 of 1996 which was disposed of at the admission

stage itself when the learned counsel for the respondents

was. also available. -

2. . 'Thé"éppiiCah£7'in fhis,_RA states that the
rejection ofAthe OA‘ét‘the;éamission stageAitself by a
Single Member Béncﬁ”'was- not _permissible as per the
AdministratiQe Tribuhals Act since the subject-matter for
adjﬁdicatigﬁ};had 'néCessarily to be. done by a Division
Bench. The abplicant hés prayed that this matter be .put
up before ‘D.B. Althgugh'“%ge recénﬁ‘ judgment of the
Hon'ble Sdpreme‘Court'Has héla that évSingLe_Member Bench
does not have any ihherrent lack:?gfh'jurisdiction for
servicevmatter.béféfe ig) in the inte;ésf'of'just;ce,.it

is felt that this matter may beﬂﬁpUt up ‘before .an

L

Wooses. The RA is

appropriate D.B. if the - applicant s¢
allowed accordingly. | L : .
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( N.K. VERMA )
MEMBER (A)
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